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AN

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH
AT HYDERABAD.
OA.7/96,

Date of order: 3=1=1996,

Between: -

Bathula Simhachalam eve - Apvlicant,

And

Station Superintendent,South
Central Railways, Vijayawada.

Divisional Railway Manager, (Personnel),
South Central Railways, Vijayawada.

.o Resp ondents,

Counsel for the Applicant:Nr.G,V.Subba Rao

Counsel for the Respondents: Mr,N,V.Ramana, 0GSC.

CORAMs

HON'BLE MR,JUSTICE V.NEELADRI RAQ,VICE CHAIRMAN

HON'BLE SHRI R.RANGARAJAN, MEMBER ADMINISTRATIVE,
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0A.7/96 | 1
' Judgement \

. ;
( As per Hon. Mr,. R, Rangerajan, memPer (A) )

Heard Sri G.V. Subba Rao, leafped counael for

the applicant and Sri N.Y., Ramana, 1%arnad counsel for
e

the respondants,
2. Tﬁa applicant in this OR uas epgagad as Summer
Weter Woman with effact from 14-4-1952 under the control

of R-1.f She was continuously emploﬁed as Seasonal
:. ‘r
WJater uoman during summar till the last aoasonu 1t is

alao atatsd for the applicant that she had attaznad
\b
tempnragy statua. ﬂ

3. This OA is Piled for a directi$n,to the raespon-
dents to regulsrise her services as éroup-nﬁéﬁﬁﬁoyee

in any branch of the Vi jayswada div;s;on in vieu of the
fact that she has bsen working as a Summer Watar Woman
from 10-2-1972 without baing regularﬁsed ag:a permanent

“; ' (& }:3‘"

amployee in Group 'D' past by daclaring th at’ nan-

regularlsation of the applicant evan'aPter 23 years of
|
service as arbitrary, illagal and vinlative of Articles

14 and 16 of thgé Constitutlan of Indxa uheraas several
casual labour with less years of ser*ice ara‘regularised
and vacancies are babng Pilled up bywdiract recruitment

ignoring the rights of the inservice‘gaaual labour for

absorptlon.
4, In:0A,1408/95 we have passed cortain orders

wherein the applicent was placsd in a-aimilar situation

|
as the applicant herein, Hence we falluu the direction
i
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given in the aforesaid DA in this case slso and
direct as;fullaus: | A
i) The applicant should be reengaged-as 8 Seaspnal
Water Uoman under the control of R=1 during the summer
season if thére is need for such engagamaht in pre-~
ference to;Preshera from the open market,
ii) Tha applicant shall be considered for regulari-
-aat;on in accordance with the extant %nstructions/
stheme providad, temporary status has %lready been
conferred on the applicant, ‘

E. The OA is ordered accordingly at ﬁhs admiasion

stage. No costs.47
e S Al AN el ‘

(R. Rangarapan) (¥, Neeladri Rggjq‘mﬁ““

fiember (Admn,) Vice Cheirmsn

Dt, January 3, 96 ‘ ' f?“ﬂaéﬁlfé‘

Dictated in Open Court | Dy.Registrar{Judl)
! 4
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Copy tos=- | |
1, Station Superintendent,South Central
Railways, Vijavawada,. -
2. Divisional Railway Manager.(Personnel);
' South Central Railways,Vijayawada. - |
3. One copy to Mr.G,V.Subbba Rao,Adgocate;CAT,.Hyd.
rl '

One copy to Mr,N.V.Ramana,Addl,CGSC,CAT,.Hyd.,
}

One Spare coOpy.

o ¥ 1 " -
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One copy to Library,CAT.Hyd.
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TYPED BY CHEC. 3., =7
COMPARED RBY AE:'.'E:E:E."Z-?“L o

IN T=ER CL\;J.RAI_, ADMINISDEL
HYDERABAQ EENCH pro o

AND

LExX) LR T E'
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Admitted and Interlm directions o
Issugd. _ B

Allowed, - ' A \"2////;ff AP

Disposed of with directions.
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